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Present: Hon'ble Mr Justice D.N. Chowdhury,
' Vice-Chairman '

Hon'ble Mr M.P. Singh,
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Hon'ble Mr Justlce A. Agarwal,

Chalrman

Hon ble Mr K.K. Snarm&:

Administrative Member. .e

: Oon the prayer of .theie learned

dounsel for the applicants, the case is
adjourned. till 25.6.01 for hearing.
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2946401 | List on 7-8-2001 for hearing
alongwith the connected cases.
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Administrative Member
The Hon'ble Mrs.B.Ray,
Judicial Member
_ Sri D.K.Das, learned counsel for
the applicant submitted that he does not
want to press the application. ‘
The application is accordingly
dismissed as not pressed.
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